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O R D E R 

 

PE R  S USH M A CHO WL A,  J . M,  :  

T h e  a s s es s e e  h a s  f i l e d  t h e  p r es en t  app e a l  a ga ins t  t h e  o rd e r  p as s ed  

b y t h e  C om mis s io ne r  o f  In c o me  T ax ,  P a nc hk u l a  d a t e d  25 . 03 .2 01 0  un d e r  

s e c t io n  12 A A ( b )  o f  t h e  In c o m e - t ax  Ac t  ( i n  s ho r t  ‘ t h e  Ac t ’ ) .  

2 .  T h e  a s s e s s e e  h as  r a i s ed  th e  fo l lo wi n g  g r o u nd s  o f  ap p e a l :  

1. That the Ld. Commissioner of Income Tax has erred in law as well as 

on facts in rejecting the application for registration filed under section 

12A of the Act which is arbitrary & unjustified. 

2. That the assessee Society/Samiti fulfils all the conditions necessary 

for registration and the objectives for which the Samiti has been 

constituted is to undertake wholly charitable activities as 

is evident from the Bylaws of the Society which fact has not been 

appreciated by the Ld. Commissioner of Income Tax in the correct 

perspective. 

3. That the order of the Ld. Commissioner of Income Tax is erroneous, 

arbitrary, opposed to law and facts of the case and is, thus, untenable. 

3 .  T he  b r i e f  f ac t s  o f  t he  ca se  a r e  tha t  t he  a s se s see  soc i e t y  i s  

r eg i s t e r ed  w i t h  Di s t r i c t  Reg i s t r a r  o f  Soc ie t i e s ,  Yamuna  Nagar  on  

27 .3 .2009 .     The  p r i mar y  ob j ec t  o f  t he  Sami t i  i s  t o  s e t - up  su i t ab l e  
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memor i a l s  t o  perpe tua te  t he  memor y  o f  Nat iona l  War  heroes ,  in  

gener a l  a l l  ove r  Ind ia  i nc l ud ing  Sh .  P r i t hv i  Ra j  Chauhan ,  Sh .  Hem 

Chand  Vi kr amadi tya  &  Sh .  Sadash iv  Bhau  and  a l so  to  se t  up  museum,  

l ib ra r y  and  exh i b i t ion ,  d i sp lay  o f  weaponr y  and  o ther  an t i que  i t ems  

connec t ed  w i t h  de fence  ac t iv i t i e s .  T he  a s se s see  soc ie t y  app l i ed  for  

r eg i s t r a t i on  u / s  12A o f  t he  Income- tax  Act ,  1961  in  Fo r m No.  10A on  

01 .10 .2009 .   T he  Commi ss i oner  o f  Income  T ax  ca l l ed  fo r  a  r epor t  f r om 

t he  Asses s ing  Of f ice r  and  JCIT ,  Yamuna  Nagar  abou t  t he  ac t i v i t i e s  o f  

t he  soc i e t y  and  a l so  whet he r  i t  fu l f i l l s  the  cond i t ions  l a id  down  u / s  

12AA o f  t he  Ac t .   The  r epor t  o f  the  Asses s ing  Of f i ce r  i s  r epr oduced  

under  pa ra  2 .1  a t  pages  1  and  2  o f  t he  o r der  pa s sed  unde r  s ec t i on  

12AA o f  the  Ac t .   T he  conc l u s i on  o f  t he  Asses s ing  Of f i ce r  and  the  

DCIT ,  Yamuna  Naga r  was  t ha t  t he  ac t iv i t i e s  o f  t he  app l i can t  soc i e t y  

we re  no t  genu i ne  t o wa r ds  a ch i ev em e n t  o f  i t s  a i ms  a n d  o b j e c t s  an d  

a c c o rd in g l y n o t  r ec o mm en d ed  f o r  g r an t  o f  r e g i s t r a t i on  u / s  12 A A  o f  t he  

A c t .   Th e  r ep l y o f  t h e  a s s e s s e e  b e fo r e  t h e  Com mis s i on e r  o f  In c o m e  T ax  

i s  r e p ro du c ed  un de r  p a r a  3 . 1  a t  p a ge  3  o f  t h e  s a i d  o rd e r ,  i n  wh i ch  i t  

ex p l a i n ed  th e  a c t iv i t i e s  c a r r i e d  o n  b y  t h e  a s s es s ee .   T he  C IT  ( A p p e a l s )  

o n  p e rus a l  o f  t h e  r e c o r d  w as  o f  t h e  v i e w  t h a t  t h e  pr i mary  pu r pose  o f  t he  

soc i e t y  i s  t o  bu i ld  memor i a l s  in  f avour  o f  the  Na t i ona l  Her oes  who  

sac r i f i ced  t he i r  l ive s  fo r  t he  honou r  o f  the i r  coun t r y .   T he  

Commi ss i oner  o f  Income  T ax  he ld  a s  under :  

“ The  app l i can t  was  a sked  to  exp la in  a s  to  how 

e rec t i on  o f  memor ia l s   came  w i th in  t he  scope  o f  

de f i n i t i on  o f  ' char i tab le  purposes ' .  I n  th i s  r egard ,  a  

r e f e rence  has  been  made  to  t he  c l ause  regard ing  

" pre se rva t ion  o f  w i l d  l i f e  and  p re se rva t ion  o f  

monument s  o r  p laces  o r  ob j ec t s  o f  a r t i s t i c  and  

h i s to r ic  in t e re s t ,  as  i n se r t ed  by  F i nance  (2 )  A c t ,  2009  
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w.e . f ,  01 .04 .2009 .  I  do  no t  f i nd  t he  a rgumen t s  

accep tab l e  a s  i n  the  p re sen t  ca se ,  soc i e t y ' s  ob j ec t s  do  

no t  r e f e r  t o  p re se rva t i on  o f  monumen t s  bu t  p rov i de  

f o r  c rea t i on  o f  new  monumen t s  whi ch  does  no t  fa l l  

w i th in  t he  de f i n i t ion .  A s  the  de f in i t i on  i s  c l ear  and   

unamb iguous ,  the re  i s  no  scope  f o r  d i scuss i on  tha t  t he  

p re se rva t i on  o f  monument s  i nc l udes  c rea t i on  o f  

monument s .  T he  soc i e t y ' s  ob j ec t s  do  no t  r e f e r  t o  the  

memori a l s  wh ich  have  a l ready  been  bu i l t  by  t he  

Governmen t  o r  t he  s i t e s  o f  na t iona l  he r i t ages .   

M oreover ,  i t  i s  a  ques t ion  o f  deba te ,  d i scuss i on  and  

may ,  a l so  l ead  to  po l i t i ca l  con t rovers i e s  about  the  

per sons  i n  whose  memory  monumen ts  a re  p roposed  t o  

be  e rec ted .”  

4 .  T he  Commi ss i one r  o f  I ncome  Tax  p l ac i ng  r e l i ance  on  t he  r a t io  

l a id  down  i n  K ed ia  J a t i ya  S a h a ya k  S a b h a  & Fu n d  Vs .  C IT ,  [ 49  IT R  7 4 ,  

8 1 (C a l ) ]  a nd  in  t h e  c a s e  o f  Mahakausha l  Shaheed  Samar k  t r u s t  v s .  CI T 

[140  IT R 795 ]  he ld  t ha t  t he  a s se s see  was  no t  e l ig ib le  fo r  r eg i s t r a t i on  

under  s ec t ion  12AA o f  t he  Act .   T he  Commi ss i one r  o f  I ncome  Tax  

fu r t her  obse rved  tha t  on  t he  r ece i p t s  i s sued  by  the  as se s see  soc ie t y ,  

t he  add re s se s  o f  the  dono r s  f rom whom dona t ion  has  been  c la i med  to  

be  r ece ived  were  mi s s i ng  and  t hus  even  the  cor r ec t ness  o f  t he  account s  

we re  no t  ver i f i ab l e .   Consequen t ly  t he  app l i ca t ion  moved  by  t he  

a s se s see  fo r  r eg i s t r a t ion  under  s ec t i on  12AA o f  was  r e jec t ed .   

5 .  T he  a s se s see  i s  i n  appea l  aga in s t  the  o r de r  o f  t he  Commi ss i oner  

o f  Income  T ax .  

6 .  T he  l ea r ned  A.R .  fo r  t he  a s se s see  r e fe r r ed  to  t he  a i ms  and  

ob jec t s  o f  the  a s se s see  soc i e t y ,  p l aced  a t  pages  2  t o  11  o f  t he  P ape r  

Book  and  po i n t ed  ou t  t ha t  i t  h ad  t wo  fo l d  ob jec t s  fo r  ca r r y i ng  on  i t s  

char i t ab l e  ac t iv i t i es .   Our  a t t en t ion  was  d r awn  t o  the  r ep l y  f i l ed  by  t he  
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asse s see  on  22 .2 .2010  p l aced  a t  pages  22  and  23  o f  the  P aper  Book  i n  

wh i ch  the  a s se s see  exp l a i ned  t ha t  i t  wan t ed  to  se t  up  su i t ab le  

memor i a l s  i n  t he  memor y  o f  na t iona l  war  hero s  and  fo r  the  pu rpose  

was  ho l d i ng  semina r s ,  mee t i ngs ,  con fe r ence  in  th i s  r ega rd .   T he  

l ea r ned  A.R .  fo r  the  a s se s see  fu r t her  po i n t ed  ou t  tha t  i n  v i ew  o f  t he  

amended  de f i n i t i on  o f  char i t ab le  pur pose  wi t h  r e t r o spec t i ve  e f fec t  t he  

p r e se r va t ion  o f  monument s  o r  p l aces  o r  ob j ec t s  o f  a r t i s t i c  o r  h i s t o r i c  

i n t e r e s t  wer e  char i t ab le  in  na tu r e .   T he  l ea r ned  A. R .  fo r  t he  a s se s see  

submi t t ed  tha t  r e l i ance  by  t he  Commi ss i one r  o f  Income  T ax  on  the  

r a t io  l a id  down  i n  K e di a  J a t i ya  S a h aya k  S a b h a  & Fun d  V s .  C IT  ( su p r a )  

w a s  m i s p l a c ed   a s  t h e  o b j e c t s  o f  t h e  s a id  t r us t  w e r e  no t  fo r  pa r t i cu l a r  

c o mmu ni t y.   R e l i an c e  w as  p l a c e d  on  t h e  r a t i o  l a i d  d ow n  b y t h e  Ho n 'b l e   

A l l a h ab ad  Hi gh  Co u r t  i n  F i f th  G en er a t i on  Ed uc a t io n  So c i e t y V s .  C IT  

[ 1 85  IT R  6 34 ( Al l ) ]  

7 .  T h e  l e a r n ed  D .R .  f o r  t h e  Re v en u e  in  r e p l y p o i n t e d  ou t  t h a t  t h e  

p r im a r y o b j e c t  o f  t h e  a s s es s e e  w as  c on s t r uc t io n  o f  w ar  m em o r i a l s  m ai n l y  

i n  t h e  m emo r y o f  m a r t yr s  a nd  s u ch  ac t i v i t i e s  w e r e  no t  o f  ge n er a l  pu b l i c  

u t i l i t y .   T h e  l e a rne d  D.R .  f o r  t h e  R ev e nu e  fu r t h e r  po i n t e d  ou t  t h a t  t he  

r e l i a n ce  on  th e  Ma d h ya  P r a d e sh  High  C ou r t  b y t h e  C omm iss io n er  o f  

In c o m e  T ax  wa s  d i re c t l y  a p p l i c ab l e  t o  t h e  f a c t s  o f  t he  p r es e n t  c a s e .   

8 .  W e  h a v e  h e a r d  th e  r i v a l  c on t e n t i on s  a n d  pe r us e d  t he  r ec o r d .   T h e  

a s s es s e e  s o c i e t y w a s  r e g i s t e r ed  wi th  D i s t r i c t  Reg i s t r a r  o f  Soc ie t i e s ,  

Yamuna  Nagar  on  27 .3 .2009 .   The  a sse s see  had  app l i ed  fo r  r eg i s t r a t i on  

u / s  12A o f  t he  I ncome- t ax  Act ,  1961  i n  F or m No .  10A on  01 .10 .2009 .   

T he  memor andum o f  a s soc i a t i on  o f  t he  a s se s see  soc i e t y  i s  p laced  a t  

pages  2  to  11  o f  the  Paper  Book .   The  p r i mar y  a i ms  and  ob jec t s  o f  the  

a s se s see  soc i e t y  a re  a s  under :  

www.taxguru.in



 5 

3. Aims and Objects: 

a) To set up suitable memorials to perpetuate the memory of National War 

Heroes in general all over India including (i) Shri Prithviraj Chauhan (ii) Shri 

Hemchand Vikramaditya & Shri Sadashiv Bhau . 

b) To set up a' museum, library and an exhibition for display of the 

weaponry aad other antique items connected with defence activities. 

c) To carry out research in the wars, to derive appropriate lessons from the 

successes/failures of the National War Heroes. To set up a centre for carrying 

out research in martial arts, warfare and history of the wars fought by our 

country in general and particularly in Panipat and Taraori areas. 

d) To set up educational Institutions for preparing  youth to devote 

themselves to the service of nation as to encourage for joining defence 

services. 

e) To arrange seminars, to hold meetings and conferences and to organize 

lectures, discourses symposiums, exhibitions and fairs. 

f) To promote interest in military activities amongst the public in general 

and the youth in particular. 

g) To inculcate moral, spiritual, physical and patriotic spirit in the public in 

general and youth in particular, to make them responsible citizens of the country 

and to carry out activities to develop spirit of sacrifice, devotion and dedication to 

the country among the youth. 

h) To acquire funds, to acquire property/land, to build suitable structures for 

achieving the above objects. To acquire, purchase, accept as gift or donations or 

contributions; sell or dispose of or otherwise transfer temporarily or 

permanently, any property both moveable and immovable to carry out the 

purposes of the Samiti and for the benefit of and in the best interest of the Samiti. 

9 .  I n  o r der  to  ach ieve  i t s  ob j ec t s  t he  a s se s see  had  he ld  var i ous  

ga ther ings  in  t he  advancement  o f  i t s  ob j ec t s  in  r e l a t i on  t o  the  war  

he ro s  whi ch  a r e  r e fe r r ed  t o  by  t he  a sse s see  i n  t he  commun i ca t ion  sen t  

t o  the  Commi ss ione r  o f  Income  T ax ,  p l aced  a t  pages  18  to  22  o f  t he  

P aper  Book .   The  exp l ana t i on  o f  t he  a s se s see  v i s -à -v i s  ac t iv i t i e s  was  

t ha t  p re sen t l y  i t  was  ho l d i ng  semi nar s ,  mee t ings ,  con fe rences  o f  

gener a l  pub l i c  w i th  l i ke  minded  pe r sons  to  ho ld  the  soc i e t y  endeavor  

t o  e s t ab l i sh  mar t y r s  memor ia l s  o f  t he  war  her o s  o f  t he  h i s t o r i c  ba t t l e s .  

10 .  T he  amended  de f i n i t i on  o f  char i t ab le  pur pose  wi t h i n  t he  mean ing  

o f  s ec t ion  2 ( 15 )  o f  t he  Ac t  r eds  a s  unde r :  
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 2(15)  “charitable purpose” includes relief of the poor, education, medical relief, 

[preservation of environment (including watersheds, forests and wildlife) and 

preservation of monuments or places or objects of artistic or historic interest,] and 

the advancement of any other  object of general public utility: 

  Provided that the advancement of any other object of general public utility shall not 

be a charitable purpose, if it involves the carrying on of any activity in the nature of 

trade, commerce or business, or any activity of rendering any service in relation to 

any trade, commerce or business, for a cess or fee or any other consideration, 

irrespective of the nature of use or application, or retention, of the income from such 

activity;] 

   

11 .  T he  F i nance  No.2  Act ,  2009  wi th  r e t r o spec t ive  e f fec t  f rom 

1 .4 .2009  had  i n se r t ed  ‘ t he  p re se r va t ion  o f  env i ronment  o r  p re se r va t ion 

o f  monumen t s  o r  p l aces  o f  ob j ec t s  o f  a r t i s t i c  o r  h i s to r i c  in te re s t ’  a s  

pa r t  o f  the  de f i n i t ion  o f  ‘ char i t ab le  pur pose ’  w i t h i n  t he  mean i ng  o f  

s ec t i on  2 (15)  o f  t he  Ac t .   The  above  sa i d  ob jec t s  a re  i n  add i t i on  t o  t he  

ob jec t  o f  the  advancement  o f  any  o the r  ob j ec t  o f  gene ra l  pub l i c  u t i l i t y ,  

wh i ch  a s  per  s ec t ion  2 (15)  o f  t he  Act  i s  fo r  char i t ab l e  pur pose .  

1 2 .  A d mi t t e d l y,  t h e  as s es se e  b e fo r e  us  i s  d es i r ou s  o f  c o ns t ru c t i n g  

m on um en t s  i n  t h e  m em o r y o f  w a r  h e r os  an d  o n ce  suc h  m on um e nt  i s  

c o ns t r u c t ed ,  t h e  p re s e r va t io n  o f  t h e  sa i d  mo num e nt  w ou l d  b e  c h ar i t ab l e  

p u rp os e  en t i t l i n g  t h e  a s s es s e e  t o  f a l l  w i t h i n  t h e  am en d ed  de f i n i t i o n  

e n sh r i n ed  in  s e c t i on  2 (1 5 )  o f  t h e  A c t .   T h e  a s s es s e e  h a s  n o t  c on s t ru c t e d  

a n y s u c h  w a r  m e mor i a l s  t i l l  d a t e .  

1 3 .  T h e  s e co nd  a c t i v i t y  c a r r i e d  on  by  t h e  a s s e s s ee  a s  p e r  i t s  

ex p l a na t i on  f i l e d  b e f o re  t h e  Co mmis s i on e r  o f  In c o m e T ax  i s  m a k in g  

s u i t a b l e  e nv i r on me n t  i n  t h e  so c i e ty  b y  h o l d i n g  s em in a rs ,  m e e t in g ,  

c o n f e r e n c es  o f  ge ne r a l  pu b l i c  a nd  l i ke  m in d ed  h e l p fu l  pe r s on s  s o  t h a t  i t  

m a y w i t h  t h e  h e lp  o f  so c i e t y  e n d e a vou r e r  t o  e s t ab l i s h  ma r t yr  m e m or i a l s  

i n  t h e  ab se n c e  o f  b e f i t t i n g  m on um ent s  c omm em o r a t i n g  t h e  w a r  h e ros  o f  

t h e  h i s t o r i c a l  ba t t l e s .    Lo o k i n g  a t  t he  a im s  an d  o b j e c t s  o f  t h e  a s s es s ee  

s o c i e t y w e  f i nd  tha t  i n  ad d i t i o n  to  s e t t i n g  u p  s u i t a b l e  m em o r i a l s  i n  t h e  
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m em o r y o f  n a t i on a l  w a r  h e ro s ,  o th e r  o b j e c t s  o f  a s s es s ee  s o c i e t y a r e  a s  

u n de r :  

3.d) To set up educational Institutions for preparing  youth to devote 

themselves to the service of nation as to encourage for joining defence 

services. 

e) To arrange seminars, to hold meetings and conferences and to organize 

lectures, discourses symposiums, exhibitions and fairs. 

f) To promote interest in military activities amongst the public in general 

and the youth in particular. 

g) To inculcate moral, spiritual, physical and patriotic spirit in the public in 

general and youth in particular, to make them responsible citizens of the country 

and to carry out activities to develop spirit of sacrifice, devotion and dedication to 

the country among the youth. 

h) To acquire funds, to acquire property/land, to build suitable structures for 

achieving the above objects. To acquire, purchase, accept as gift or donations or 

contributions; sell or dispose of or otherwise transfer temporarily or 

permanently, any property both moveable and immovable to carry out the 

purposes of the Samiti and for the benefit of and in the best interest of the Samiti. 

i) To support and render financial assistance for charitable and educational 

causes to deserving persons and institutions.  Samitis or societies for any purpose 

or purposes which will carry out all or any objects of the society which are 

recognized under section 80-G of the Income Tax Act, 1961. 

1 4 .  T h e  l i s t  o f  a c t i v i t i e s  c a r r i ed  o n  b y t he  a s s e s s e e  i s  p l a c ed  a t  p a ges  

1 8  to  2 1  o f  t h e  P ap e r  Bo ok .   Th e  p e ru s a l  o f  t h e  ab ov e  sa i d  l i s t  r e f l e c t s  

t h a t  o n e  o f  t h e  o b j e c t s  o f  t h e  as s e s s e e  s oc i e t y t h o u gh  i s  f o r  t h e  

c o ns t r u c t i on  o f  su i t a b l e  m e mo r i a l s  i n  t h e  me mo r y o f  w a r  h e r os  bu t  t h e  

o th e r  o b j e c t s  t o  b e  t a k en  up  b y t h e  a s s e s s e e  s o c i e t y b y  w a y o f  s e t t i n g  u p  

e d u c a t i on a l  i n s t i t u t i on s ,  a r ra n g i n g  se mi nar s ,  h o ld in g  

m e e t in gs / c on f e r en ce s  a nd  t o  o r ga n iz e  l e c t u r e  ex h ib i t i on  e t c . ,  a nd  f u r th e r  

t o  i n c u l c a t e  mo r a l ,  s p i r i t u a l ,  ph ys i c a l  a n d  p a t r i o t i c  sp i r i t  i n  t h e  p ub l i c  i n  

ge n e r a l  an d  yo u t h  i n  p a r t i c u l a r .   Th e  l i s t  o f  o th e r  a im s  a n d  o b j e c t s  o f  

a s s es s e e  s oc i e t y  r e f l e c t  t h e  n a t u re  o f  a d v a n ce m en t  o f  o t h e r  o b j e c t s  o f  

ge n e r a l  p ub l i c  u t i l i t y .   W he r e  t h e  a s s e s s e e  s o c i e t y w a s  c a r r yi n g  o n  th e  

a c t i v i t i e s  i n  t h e  a d v an c em e n t  o f  an y o t h e r  o b j e c t  o f  ge n e r a l  pu b l i c  

u t i l i t y ,  t h e  s am e  b e i n g  ch a r i t ab l e  i n  na t u r e ,  f a l l s  wi t h i n  t h e  d e f in i t i on  o f  
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s e c t io n  2 ( 15 )  o f  t he  A c t .   In  v i e w  th e r e o f ,  w h e re  t h e  a s se s s e e  i s  c a r r yi n g  

o n  t h e  ch a r i t ab l e  ac t i v i t i e s ,  t he  a c t iv i t i e s  o f  t h e  a s s es s ee  a r e  t o  b e  h e ld  

a s  ch a r i t a b l e  i n  na t u r e .   C on s eq u en t l y,  t h e  a s s es s ee  i s  e n t i t l e d  t o  t h e  

b e n e f i t  o f  r e g i s t r a t i on  un d er  s e c t i on  1 2 AA  o f  t he  A c t .   A c c o rd in g l y,  w e  

d i re c t  t h e  C om miss io n er  o f  In c o m e  T ax  to  p a s s  c on se q u en t i a l  o rd e r  

g r a n t i n g  r e g i s t r a t i o n  t o  as se s s e e  so c i e t y u n d e r  s ec t i on  1 2 A  o f  t h e  Ac t .   

T h e  r e l i an c e  o f  t h e  l e a r n ed  D.R .  f o r  t h e  R e ve nu e  o n  th e  r a t i o  l a i d  do w n  

i n  K ed i a  J a t i ya  S a ha ya k  S a bh a  & Fu nd  ( su p ra )  i s  m i sp l a ce d .  

1 5 .  S e co nd  p l e a  o f  Com mis s io n e r  o f  In c o m e T ax  v i s - à -v i s  i n  r e l a t i on  

t o  t h e  r e c e i p t s  i s s u ed  t o  t h e  do n ors  c an no t  b e  fo rm ed  t h e  b as i s  f o r  

r e j e c t i on  o f  r e g i s t r a t i on  to  as se s s e e  so c i e t y u n d e r  s e c t io n  1 2 AA  of  t h e  

A c t .   T h e  s a i d  i s s u e  i s  t o  b e  s e en  b y t h e  Ass e s s i n g  O f f i c e r  w h i l e  

c o mp ut i n g  in c om e i n  t h e  h an ds  o f  t h e  a s s e s s e e .   In  v i e w  t h e r eo f ,  w e  

r e v e rs e  t h e  o r d e r  o f  t h e  Co mmi ss i on e r  o f  In c o m e  T ax  o n  t h i s  a c c ou n t  a nd  

d i re c t  h im  t o  p as s  t h e  co ns e qu e n t i a l  o rd e r  g r a n t i n g  reg i s t r a t i o n  to  t h e  

a s s es s e e  u nd e r  s e c t io n  12 A A o f  t h e  A c t .   T h e  g r ou n ds  o f  a pp e a l  r a i s e d  

b y t h e  as s e s s e e  a r e  a l l o w e d .  

1 6 .  In  t h e  r es u l t ,  t h e  ap p e a l  o f  t h e  a s s e s se e  i s  a l l o w e d .  

O r d e r  P r on ou n ce d  in  t h e  Op e n  Co ur t  on  11
t h

 d a y o f   J u ne ,  2 01 2 .  

        Sd / -             Sd / -  

         (T.R. SOOD)         (SUSHMA CHOWLA)   

ACCOUNTANT MEMBER     JUDICIAL MEMBER 

 

Dated :    11
th

 June, 2012 

 

*Rati* 

 

Copy to: The Appellant/The Respondent/The CIT(A)/The CIT/The DR.  

 

Assistant Registrar,  

ITAT, Chandigarh 

www.taxguru.in



  

 

 

www.taxguru.in




